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REVIEW APPLICATION NET(R) 108 /88
IN Appucnmw%o s 774/87(F) ' y

7

‘uk' slipant (¥ /

Shri A, Ayyappan ‘ Ve
To 4

1. Shri A, Ayyappan
Assistant Post Master (Retd)
. D-1, Postal Block
P & T Colony
{ese Wall, Bolar
Mangalore - (575 001

Respondent (s)

The Senior Supdt. of Post Offices, Mangalore & 3 Crs

/Subject : SENDING COPIES OF ORDER ASSED BY THE BENCH

Please find enclssed herewith a copy of ORDER/SM/WMW
passed by tBis Tribunal in the above said_fpaglvljc'e:tion(x) on __30-1-89
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 30TH DAY OF JANUARY, 1339

Hon'*ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Presant and
_ Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NO. 108/1988

Shri A. Ayyappan,
Rsst, Postmaster,
Head Post Office,
Mangalorse. eeee Applicante.

Ve

1., Sr. Supdt. of Post Offices,
Mangalore-2,

2. Director of Postal Sarvices,
5.Ke Region, D/O the P.M.G,
Karnataka, Bangalore.

g 3, Postmaster Gaeneral,
_ Bangalore, :
//ii,ﬂgfrjpn?\\ ? -
S . “-4.:\,\\»gion of India,
fo- \f’ﬂ,p. by its Secretary
Gﬁ +' D¢
A A} N“

pt. of Postal Services,
W Delhi-1o eses Reepondents.

}
%
/.
c~. -7 yd '
- Pl This application having come up for hearing to-day,

Vice-Chairman made the following?

0ORDER

Shri A, Ayyappan uwho is the applicant is present.

L ) " 2. In this application made on 26,10.1988 under

Section 22(3)(f) of the Administrative Tribunals Act of
1985 (the Act) the abplicaht has sought for a revieuw of

:
t
F' our ordser made on 24.,11.1987, dismissing his original

application No. 774/1987 made under Section 19 of the Act.
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3. In Application No.774/87, ths applicant had
challenged an ordar'made‘on 22,4,1987 by the Director
of Postal Services, Bangalorab(Director) compulsorily
‘rétiring him from service under Rule 56 J (ii) of
fundamanial Rules (FR) on diverse grounds. On hearing
the learned Advocates/or the abplicant and respondants
and examiningtthe_records, we have upheld the order of
retirement made by the Director against tha apbiiéant.

On 29,6.1988 the applicant mads an application for re-

calliny our order, restore the same to its file and
hear the same on merits, which we rejected on 19.9.1988,

Thereafter on 26.10.1988 the applicant has made this

“application.

4 ,An application for review under rule 17 of the

A

C

fentral ARdministrative Tribunals Procedural Rules of

' '/ﬂgas (Rules) has to be made within 30 days from the
"ﬁ~/fﬁaté of the order. On the terms of this Rule, this
application made on 26.10.1983'15 barred by‘time. On
this short ground this application is liébla to be
rejected. But notwithstanding this we propose to exa=

mine ubather therg is any merit in this application. |

5+ We have perused our order and the grounds Qrged

B , _ |
| , in the review application adopted as grounds for reviewe.
r

6. Wa are of the view that our order does not |

| suffer from any patent error to justify a review undser
i ; Section 22(3)(f) of the Act read with order 47 Rule I of
‘ v

the CPC. UWe find no yrounds for revieu,
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7. Even otherwise, this application is nothing but
, a repatition of the earlier applications and is devoid
of any merit. On this view also, £hia application calls

’ for rejection.

- ’ '

f/ < 8. In the light of our above discussion, we hold
> .

(C?(/ v\jéxthat this application is liable to be rejected. . Ws,

therefore, reject this application at the admission
fétaga without notices to. the respondents. '
' \ : /
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| BNo._ 2974 A8 sec-1v-8

o SUPREME COURT OF INDIA
NEW DELHI

Lo /. K9

Dated

“N¥e Additional Registrar
upreme Court-of India. .

r

he Registﬁgr . e - . !
Centpal . -fldoinistioalive " 757bmal
an 0/03&” :

af
PETITTON FOR SPECTAL TEAVE TO APPEAL (CIVIL) NC. 7552 / y g
{Petition under Articie 130 of the Constitution of Lndia, o
1 to the Supreme Court from the '
the Fhlgh
: .

i
| for Special Leave to Appea
’ Judgssesand Order dated _Zo-1 = A?gbf
| Cowrtof Ceitza o @d@;ﬁ?@ﬂ(}.‘rr
%{\Q\ | RGdlme Jh R A &
<B§£g% ' /? ' f?;cyt? 7)) v+.e.0oPetitioner.
~ Versus ‘
e 9o o cReSpondenta

- Nﬂ/%.‘ {i%SyL Naster C;;eﬁf?12/
w AMqfatg ‘
\J;”/ S ’ |

I am ta inform vou that the Petition above-mentioned

\
WA
for Special Leave to Appeal to this Court was/uere filed on
behalf of the Petitioner above-~named from the Juéegmerrt /Order
. - : r
ot tne _( entaal _ Ldwinistoative Tobuwal ol @4/0‘
Spe S,ea_e__,'_” £ '
C77%5 day

noted above and that the same was/were dismigsed/dl
. - i

by this Court on the

of, .ﬂ/nmomley’i%?l |
Yours faitﬁgg;lXAJ !
for MRITTONAL RM”‘
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